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L23.09.14892. Anil Kumar Sharms
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L COP 300/92 in vs.

A  1585/% Hai Kumar, G.M.., N.Rlv.

Present: Shri J.K. Bal, counsel! for the

pefitioher.

e

So far as the directions issued In

the OA are concerned the ﬂ_HP.:StT]On of

disnbedience daoes not arise,as the stand taken

by the respondents, as subwitted by the

learned counsel Tor the petitioner is that no

selection for the post of AYM was held during

.

the perind when the petificner joined the

ex—cadre post in 418, Chandausi on the date

the channel of promotion was revisasd on
i .
2287 .88. It was. however, submitted that

there was no direction in the judgdement in the

earlier part of paragraph—8 which has not been

=

% eombied with. O A reading of the said
i | .
portion of the paragraph we are not ablie to
vdiscern any olear and catedorical  direction
which the respondents were reauired o comnly
with. 'Vhe learned counsel for the petitioner
Na
WA
maintains that what d& in the wind of the
Tribunal and  which is implicit is not  clear.
if that is s0, we do not come in the way of
K the petitioner seeking anpropriaie

r)/marﬁ“ieatim\ or review in this hehalf. As

s
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